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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I

(Brief summary of proceedings)
Friday, 12 March 2021 / 21 Phalgun 1942 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

The Chair greeted the Hon’ble Members

Special Mention (Rule-280) :
The following Members raised matters under Rule-280 with the permission of the Chair:

1. Sh. Mukesh Ahlawat 10. Smt. Pramila Dhiraj Tokas
2. Smt. Raj Kumari Dhillon 11. Sh. Sanjeev Jha

3. Sh. Virender Singh Kadian 12. Sh. Dharampal Lakra

4. Sh. Om Prakash Sharma 13. Ms. Bhavna Gaur

5. Sh. Ajay Dutt 14. Sh. Parlad Singh Sawhney
6. Sh. Naresh Yadav 15. Sh. Bhupinder Singh Joon
7. Sh. Akhilesh Pati Tripathi 16. Sh. Ajay Mahawar

8. Sh. Anil Kumar Bajpai 17. Sh. Jai Bhagwan

9. Sh. Mohinder Goyal

Hon’ble Speaker directed that matters for which the following Members had given
notice under Rule-280 be treated as read :

18. Sh. Mohan Singh Bisht 21.  Sh. Som Dutt

19. Sh. Abhay Verma 22.  Sh. Jitender Mahajan

20. Sh. Somnath Bharti 23.  Sh. Rajesh Gupta
Papers laid on the Table:

Shri Kailash Gahlot, Hon’ble Minister of Transport laid copies of the following on
the Table of the House (Hindi and English Version) :

1. No.F.74/DTC/STA/2020 & No.F.19(09)/Sectt./Tpt/2020/51463  dated 22"
September 2020 regarding appointment of Shri Shakeel Ahmed Khan, Dy. Chief
General Manager (Estate), Delhi Transport Corporation.

2. No.F(32)/Road Tax/TPT/2020/DC/OPS/TPT/2020/62/57916 dated 10™ October,
2020 regarding exemption of the tax levied upon all Battery Electric Vehicles
described in column LILIII and IV of Part A of Schedule-I and Part B of Schedule-I
of this Act w.e.f., date of issue of this notification.

3. No.F.DC/OPS/TPT/2014/58905 dated 13™ October, 2020 regarding fancy numbers.

4. No.F.DC/OPS/TPT/2020/75/59849 dated 15™ October, 2020 regarding exemption
of registration fee on electric vehicles.

5. No.F.10(118)/AS/STA/Tpt./2013/72939 dated 1* December, 2020 regarding
constitution of a State Transport Appellate Tribunal for the NCTD.

6. No.21/60/Secy./STA/2009/77427 dated 18" December, 2020 regarding re-
constitution of State Transport Authority for the NCTD.

7. No.F.23(488)/TPT/ARU/2010/452/1318, dated 231 December, 2020 regarding the
fares chargeable by the operators of Auto Rickshaws in the National Capital
Territory of Delhi.



4. 12.01 PM

5. 01.27PM
6. 02.21 PM
7. 02.21 PM
8. 04.15PM
9. 0422 PM
10. 04.24 PM
11. 04.25 PM

Discussion on Annual Budget (2021-22) :
Discussion on Annual Budget (2021-22) presented by Shri Manish Sisodia, Hon’ble
Deputy Chief Minister, commenced on 11 March 2021 continued.
The following Members participated in the discussion :
12. Smt. Atishi
13. Smt. Raj Kumari Dhillon
14. Sh. Pawan Kumar Sharma
15. Sh. Sanjeev Jha
16. Sh. Madan Lal
17. Sh. Vijender Gupta
18. Sh. Rajendra Pal Gautam, Hon’ble Minister of Social Welfare
19. Sh. Gopal Rai, Hon’ble Minister of Development
The Chair adjourned the House till 02:15 PM.

House reassembled.
Hon’ble Deputy Speaker in-Chair.

Discussion on Annual Budget (2021-22) continued :

20. Sh. Abdul Rehman

21. Smt Pramila Dhiraj Tokas

22. Sh. S. K. Bagga

23. Sh. Jitender Mahajan

24. Sh. Anil Kumar Bajpai

25. Sh. Ramvir Singh Bidhuri, Hon’ble Leader of Opposition

26. Sh. Saurabh Bharadwaj

27. Sh. Satyendar Jain, Hon’ble Minister of Power
Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied to the discussion.
(03.44 PM Hon’ble Speaker in-chair)
(03.55 PM Sh. Ramvir Singh Bidhuri, Hon’ble Leader of Opposition and other
Members of Opposition walked out in protest).
Shri Arvind Kejriwal, Hon’ble Chief Minister also expressed his views.
Consideration & Passing of Demands for Grants for the financial year 2021-22 :
The Demands for Grants presented on 09™ March 2021 by Shri Manish Sisodia,
Hon’ble Deputy Chief Minister were considered demand-wise.
The Demands were put to vote and adopted by voice vote.

Introduction, Consideration and Passing of ‘Appropriation (No.2), Bill 2021’ :
The Deputy Chief Minister introduced the ‘Appropriation (No.2) Bill, 2021’ (Bill No.
02 of 2021) with the leave of the House.

The Motion was put to vote and adopted by voice-vote.

The Deputy Chief Minister moved that the Bill be taken into consideration.

The Motion was put to vote and adopted by voice-vote.

The Bill was considered clause-wise.

The Deputy Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

Adoption of Report :

Shri Amanatullah Khan, Hon’ble Member moved that “This House agrees with the
First Report of Committee on Welfare of Minorities presented to the House on 11™
March 2021.

The same was put to vote and adopted by voice-vote.

The Chair informed the House that in view of the completion of listed Government
Business and rising cases of Coronavirus infection, the House was being adjourned
sine die earlier than scheduled.



12. 04.26 PM  The Chair expressed thanks to the Hon’ble Chief Minister, Hon’ble Deputy Chief
Minister, Hon’ble Leader of Opposition, all the Hon’ble Ministers and Members
of the House and other Agencies for their co-operation in smooth conduct of the
Session. The Chair also appreciated the gesture of Hon’ble Deputy Chief Minister
in not only presenting a wonderful budget but also delivering it in a paperless
mode. The Chair stated that officers of NIC, IT Department and IT Branch of
Assembly Secretariat worked tirelessly for smooth implementation of this process
and commended Sh. Ravi Kant D. Satdeve, Sr. System Analyst of Assembly
Secretariat, Sh. M. Shrikant, System Analyst and Sh. Himanshu Manchanda,
System Analyst of IT Department, GNCTD.

13. 04:27PM  National Anthem - Jan-Gan-Man
The Chair adjourned the House sine-die.

Delhi C. Velmurugan
12 March, 2021 Secretary



